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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH,JODHPUR

Date of order : 10.5.95

0,A.No.167/95
LAKHA RAM ces Applicant
Us,

> UNION OF IGDIA AND ORS. .+ Respondents

: Mr.Jd.K.Kaushik, Counsel for the applicant,

CORAM :

THE HON'BLE MR.GOPAL KRISHNA VICE CHAIRMAN
THE HON'BLE M3,USHA SEN,ADMINISTRATIVE MEMBER

LN

HON'BLE MR .GOPAL QRISHNA_VICE CHAIRMAN

Applicant Laéha Ram hés fileﬁnthisﬁapplicatian
under section 19 of the Administrative Tribunals Act,
1985, praying thersin that the impugned order dated

3.2.94 (Annex.A.1) by which he was put off duty as also

the ordercdated 16.2.94 (Annex.A.2) by which the same
order was confirmed may be quashed and the applicant

be allowsd all consequantial hansfitse

E;_ﬁ{ 2. We have heard the learnsd counssl for ths

/
applizant and have carefully perused the records.

&

3. The facts of ths case ars that the applicant
was appointed @s Extra Departmental Branch Bost Master
en 15;2?74. Hdclaims that he has baen discharging his

Ciylitduties satisfactorily but he was put off duty by the
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Sub Divisicnal Inspsctor, Chohatan by an order dated
3,2.94 for thdraasam that a disciplinary procssding
is contemplated 7, pending, The order of putting him-

off duty has besn confirmed by the compstent authority

vide lettsr dated 16.2,94. The impugned erders ars
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challenged as being arbitrary and contrary to tha

specific instructions issued by the DGPRLT and as such
they are liable to besquashed as bsing W voilatius of ths

provisisns contained in Articles 14 and 16 of the
Constitution. The lsarned counsel fer the applicant
has stated that an appeal against the ordar putting him
off duty has already besn filed by ths applicant and

the same is pending cansiauratimn:.

i

47 In view of this positien wue disposs ef this DA
with @ direction te ths Respondent No,3 te dispose of
the appeal made to it by the applicant through a speaking
grder on msrits meeting all the points raised therein

within a pericd ef three months from the date of receipt

of @ copy ef this order, If ths applicant is aggrieved
by any decision taken on his appeal he may file a frash

a A
CA if sc advised.Letcopy of this order alonguith & copy

af thse 0A be sent to the Respondent No.3 within a uwsek.
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w M WIAN
( USHA SEN ) ( GOPAL dﬁISBNQ )]
Adm.Member ‘Yice Chairman.
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Part Il and 1l destroyed

© 10 my presence on 26 /7o
under taz =, .crvision of
section cliicer { ) as per
order daied V/7/ 2t

Section officer (Record)
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